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There is an urgent matter. I would
request Dr. U. Venkateswarlu to lay the
papers.

TREATY BETWEEN INDIA AND
BANGLADESH ON SHARING OF
GANGA WATERS AT FARAKKA

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN AFFAIRS
AND EMPLOYMENT AND THE
MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U.
VENKATESWARILU): Sir, on behalf of
my senior colleague, Shri I.K. Gujral, 1
beg to lay on the Table of the House a
copv cach (in Hindi and English) of the
treaty between India and Bangladesh on
sharing of the Ganga Waters at Farakka
as mentioned in the Statement which was
made in the House today.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): As you know Shri
I.K. Gujaral has already stated in the
House that clarifications will be made
tomorrow. So all the clarifications will be
taken up tomorrow. I want to take the
sense of the House. There are four other
Mcmbers to speak on the Bill and there
are Special Mentions also.
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DELHI DEVELOPMENT
(AMENDMENT) BILL, 1996—Contd.
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DR. Y. RADHAKRISHNA MURTY
(Andhra Pradesh): Mr. Vice-Chairman,
Sir, on behalf of my party, 1 totally
support the Bill. This gives us an oppor-
tunity to highlight some of the problems
relating to the development of Delhi. The
Bill is intended to elect representatives to
thc DDA. A major problem of Deihi
today is the pollution which a study by
thc Centre for Environment had charac-
terised  as “nothing short of murder’.
Dethi with its 27 lakh vehicles is going to
attain 30 lakh vehicles by 2000 AD and
there is no concerted effort to check the
dangerous cmissions from these vehicles
and impounding of such vehicles. The
traffic jungle and the reckless driving of
the Blue Line buses are causing half a
dozen deaths and half a dozen accidents
cvery day. And we are talking of the
shortage of petroleum products, etc.,
costing our exchequer about Rs. 27,000
crores in foreign exchange. But we are
not discouraging proliferation of vehicles,
either of two-wheelers or three-wheelers
or four-wheelers. The Supreme Court
had recently intervened in the matter and
suggested two methods. One is about
introduction of Maruti vans instead of the
three-wheelers or two wheelers. The sec-
ond methed that the Supreme Court had
suggested was an experiment with prop-
anc by which pollution could be reduced.
The Supreme Court had also ordered
closure of 39,000 factories. Of course, a
part of this order was implemented. And
a part of it is likely to be implemented
very shortly.

It is going 10 have about ten lakh
workers thrown into the streets. The

[RAJYA SABHA]

by Minister 356

Government had taken a very casual
attitude towards this matter. We had
discussed this matter recently in this
House. I think it should take prompt
measures to somehow convince the Sup-
reme Court and see to it that these
prople are not thrown out. If at all these
industrial units have to be changed or
relocated or they are given to option to
set up some other non-polluting indus-
tries, it should be dome in a phased
manner and not so suddenly as the Sup-
reme Court or the Government intends
to do it. The other thing is that the
industry should be provided with suffi-
cient money and proper technology and
knowhow so that the polluting units up-
date their technology and see to it that
pollution is curtailed.

Sir, the greatest concentration of
wealth is in Delhi because it is the
Capital, the Central Government pours a
lot of money into it, there is a lot of
commerce and trade here, maybe there is
also a lot of black money here and there
is money passing from various States to
this Capital city. It is one of the richest
parts of this country.

But, ironically, Sir, 40% of the popula-
tion of Delhi lives in jhuggis or, what we
call, the slums. The National Commissidn
on Urbanisation has said that the worst
slums are in Delhi and their living condi-
tions are horrible and inhuman. They
need to be improved. Their roads are to
be improved. Their water supply is to be
improved. Electricity is to be provided
and better housing is to be provided to
these people. We have to see that their
houses are regularised, to recognisc their
right of settlement and to save them from
thugs and some of the unscrupulous
politicians who extract money from these
poor people.

The next comes land use and manage-
ment. Land has become a goldmine in
Delhi. A lot of money is put on real
estate. Speculation is going on and the
middle class suffers because of all this.
Building norms are violated. Regulations
are violated. The authorities turn a blind
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eye 1o all these things. Regular encroach-
ment on Government land is going on.
While the jhuggis are demolished, these
encreachments are looked at with a lot of
kindness. A through inquiry into the
wholc issue has to be conducted. An
estimated Three hundred crores of rupees
as clectricity charges are not being paid
by some of the people who are
privileged. This has to be looked into.
There is a move for privatisation of
garbage collection, privatisation of water
supply, privatisation of electricity supply,
etc. All these things will help those peo-
ple who have got the means to pay and
the poor are going to suffer because of
this drive for privatisation.

The last point that 1 would like to
mention is thai there are two prestigious
hospitals in the city but the poor people
arc not served in any of these health-care
organisations. Therefore, we see this
spectacle of so many infectious diseases
spreading in this city. The recent Dengue
fever is one very vocal cxample of this
state of affairs here.

So. if the DDA with its new members
that are going to be added to it, can look
after all these things, it would be a very
nicc thing for Delhi.

Thank you.
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THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Shri Ish Duit Yadav.

SHRI V. NARAYANASAMY
(Pondicherry): Sir, now, it is my turn
because chance has to be given
alternatively.

THE  VICE-CHAIRMAN (SHRI
SANATAN BISI): Mr. Narayanasamy, I
know that. At the beginning there was no
name from your party. I think you have
given your name afterwards and, hence,
your name is here after Shri Ish Dutt
Yadav.

SHRI ISH DUIT YADAV (Uttar

ok
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Pradesh): Mr. Narayanasamy., you will
gel an opportunity.

SHRI V. NARAYANASAMY: Sir, |
will not take more than five minutes. I
have to attend a meeting.

SHRI ISH DUTT YADAYV: Sir, I will
take only three minutes.
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SHRI V. NARAYANASAMAY: Mr.
Vice-Chairman, Sir, thank you for giving
me this opportunity.

SHRI DIPANKAR MUKHERIEE
(West Bengal): Lastly.

SHRI V. NARAYANASAMY: Yes;
lastly; after Ish- Dutt Yadaviji.

Sir, hon. . Members who have
participated in the discussion on this
Bill—the Member from Delhi and
others—have mentioned certain points. I
would not touch upon those points. I
would only like to highlight two-three
important things.
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This is an inocuous Bill. This is an
innocuous amendment. Since the ‘Union
Territory of Delhi’ has become the
‘National Capital Territory of Delhi’,
through this amending Bill, the words
“Union Territory of Delhi” and
“Administrator” are being substituted by
the words “National Capital Territory of
Delhi” and “Licutenant Governor”,
respectively. This Bill also provides for
election of three representatives from the
Legislative Assembly of the National
Capital Territory of Delhi to the Delhi
Development Authority.

Now, Sir, what is the state of affairs in
the Delhi Development Authority? 1
agree with what the hon. Members—
Kohli Saheb and others, including Ish
Dutt Yadavji—have said. The DDA is
being controlled by the Central
Government. Then, there are various
organisation, including the All-India
Institute of Medical Sciences. There are
also various Boards and Corporations.
They are all under the control of the
Central Government. Representatives of
Parliament are there in these bodics.
Earlier, Sir, in the DDA also,
representatives of Parliament were there.
I feel it is a genuine demand. I think the
hon. Minister will consider this. If it is
controlled by the State Government, 1
have no claim to it. I want to make it
very clear to the hon. Minister that if it is
under the control of the State
Government, I cannot make a demand.
Since it is controlled by the Central
Government, the Members of Parliament
who are coming from that area and who
have go interest in the DDA, should be
represented on it. This is number one.

Number two, about the state of affairs
that has been prevailing in the DDA,
they never care for public representation.
I d6 not know who is controlling the
DDA.

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN AFFAIRS
AND EMPLOYMENT AND THE
MINISTER OF STATE IN THE
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MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATES-
WARLU): The Lt. Governor is the
Chairman.

SHRI V. NARAYANASAMY: Yes,
now he is there. 1 am talking about the
statc of affairs which was prevailing
ggarlier. Even when Members of
grliament represented the grievances of
the people, we were told that the
Chairman would never meet the
concerned people. That was the state of
affairs. How are they able to interact
with the people, and how do they try to
redress the grievances of the people?

Then, there is no need to mention
aboul corruption. Even an architect was
arrested. 1t has been reported that money
and documents worth crores of rupees
were found. He was suspended, and an
inquiry is going on. Looking into the
quality of the construction today,
especially of the DDA flats, we need not
talk about engineers and others in the
DDA.

Then, the DDA lands have been
cncroached. Even when genuine owners
arc there, the DDA tries to claim their
lands. Unpauthorised occupations are on
the increased. The DDA cannot prove its
ownership.

Then, a number of slums are coming
up within the vicinity of the capital city.
They allow people to put up their
structures. Then they try to remove
them. Then political pressure is brought.
Thercafter, they cannot do anything. This
is going on within the vicinity of even the
arcas where Members of Parliament and
other people arc living. There s
cncrvachment. and unathorised colonies
are coming”up. This is going on.

Unauthonsed cbnstruction is very much
in Delhi. The DDA does pick and
choose. It takes action against people at
random without following the fixed
norms and policiess which have been
enunciated.

Though I am glad that the Governor
has become the Chairman, how will he
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be able to devote more time? That aiso
has to be seen.

The public is not happy with the
functioning of the DDA. It is a very hard
fact. Whenever we talk to them, they say
that there is no coordination—the hon.
Member has mentioned this—among the
various agencies. When we talk to people
from the DESU or to people ‘from the
DDA, they say, “Our work is only up to
this. We will not go beyond this.”” They
do not have coordination. This very sorry
state of affiars is prevailing.

I want to submit that there are three
representatives of the  Legislative
Assembly. The ruling party and the
Opposition  have to be equally
represented. Since political parties have
agree to this with the then Home
Minister, this issue need not be raised.
The political parties who are represented
through their members, can have a say
on matters. Let us not plead the case of
independents. Therefore, the ruling party
and the Opposition can be represented so
that they will be able to function
efficiently.

Then, sir, another important aspect is
this. I want to tell the hon. Minister that
we have been making the claim. Why do
you keep the Capital Territory of Delhi
with you? There is a demand from the
people of the Capital Territory to give it
statchood. Why does the Central
Government give some powers, and why
does it take away some other powers?
Why is there a mixture? By that, neither
are you able to do anything, nor are they
able to do anything. Only the
responsibility of keeping the city clean
falls squarely on the State Government,
but the Central Government’s share is
also there., They give directions. The
Chief Minister simply says that it is the
Central Government’s responsibility. You
say that it is the State Government’s
responsibility. Therefore, ultimately, the
people are affected. This is the state of
affairs prevailing in Delhi.

If effeciency of the DDA is to be
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improved, his Ministry should do a
proper monitoring of the functioning of
cvery wing of the DDA. The hon.
Minister can call review meetings with
the Officers to  ensure  efficient
functioning of the DDA. The public
interaction with the DDA is not much.
Whenever people go there with
gricvances, -they are not given proper
response. They are rather harassed. It it
a very serious state of affairs. Generally
the public feels that Delthi Development
Authority is a3 misnomer. It has, in fact,
become a Delhi Destroying Authority.
This is the people’s perception about the
DDA . Let that perception be removed
from the minds of the people by actually
making it function as a development
ageney. The hon. Ministry is a dynamic
person. | hope he will ensure its efficient
funtioning.
[THE VICE CHAIRMAN (SHRI Md.
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(3R ): IuEwray S,
g & wegw QA F @ St A 7@ @ w5
agm fF a8 3T aMu-IR GweA @ afm
#h U 3faa deiiva wga i afF aam i
feeel w1 foepEm @ ®H
I@My TR, s a9 et %
ged ¥ 3ol oifus soawd 2 @ ¥ fF 3
e | wat| = 3 e goea sl
feeh famra sifuertor %t waltes sicien 4
21 R whRm W S N 98 W AT Aifen )
oWy woed, 3 uw Qa1 fe wafa
e # o A @ WEHH WA g
fetraes o wfaa SN o T | S@SE, 98
af orfle &g @ fF & w9 <EafeeE. A
aEuRen # o @ wQ § 39 & wwfa @
T ¥ AF W F I oS o R we
ey & Wt €, 39 R Bm o Al wd
A R weea A s A B G Rt e
4 3¢ o Ak 4 ok ool 0 TR vt
1 gren, faeeh SgEO-Ea B 9, et ¥ wik
a8 @ 9@ iR el ¥ oEm # Wl sEe
& ad? Sumwwe weed, A a9 F Aem
i mReEE ¥ o g B 1979 | i @nif
Y Recl # v wa W@ % Rm e
ISR FU, 3% IS G Wed I Re g
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3R | § ¥ o 1 e =fE s @&
R g ¥ owe fofy @ ond? W wE=
A W AR-9R &Y e 9w @2
ey, 3 A A Geiea S R, 9w W
39 3% wga da-wrar } | W9 90 9% € R aw
Geiee fRll ot me F dedew fGEd R
" & T8 ) Rooh frem wifreor # 18
@ € Al A @ g R # Reelt R
frm J) o= Rt A IR fem @ gar w6
Aeh, & e ¥ IR ww 3@ F RN
IE? SR T M ¥ ool e ww ¥ ) 0w
3 @ wfffs fra e ¥ Reed s
AR W TF S |eT NI O
ekt e st & wa ¥ 98 99 98
2 5 39 W Hlawed gt @ ok st Aawerd
T At ], I WerER g § 1 I6h W SR
% 5 78 WER W frEe sH-ufafify @ @
2 T W@ oW R R R 9 W@ ¥
dEum Ft aeT B @ Fa Gfaae 9 59 aen
W ST FA W AB T W oo W 7 W
Fg 6 el R a1 fedt @R A o 39
sfaffirdt % s @ =, e = G wfiffe
un & feoel faem wiasw R Awdife
wEY ffa En? @9-u 99 ¥ e W
wiea @ I T T A R ook fe
g F IoEEE = % fag, sEE
e T F R WA R ¥ W
NG a8 oY § dF Sy o %, Iuy @
i SEEd N A ¥ T e oft g #
AR T W T SN q@ e T8 &
TR A W G T = o w87
TRy, AEYEEN A 39 919 | @ fF Koot
IR FER & o W e | anEwEar o g™
T @ O 5 et e & s & Kol
R B U fww F fam s 3k Reed
& St g g whfifa ¥ 3= 90 e A fvaw #
form oren, SfFT o9 g8 we Q.9 Sifeg, Sh
3 diF wfaffa o ame ¥ SE st R
Yeud W ® ¥ g g ¢ @ w9 Q
sffad 31 e & felt o 23 A S ot
sty TR o 2, W W, s sk
9% W S 98 A8 At e Reoh I &
fra W Arliel YR R W R, S o
gzt ¥ B o sRffr SeY gaas e @ ad
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% gl W o, 99 39 wgEU Q@ yfE
feomam, s O S AW F01, T o W
G ®HOT| 98 UH SN wae 8, Ha
sfaffy g R o fam ¥ faw, s
aimal @ & R, AR et wE
2 e ¥ 58w W gl & R R Y S
San &8 o, e i B I I W TS
B%%wﬁawﬁlaﬁmaaﬁiﬂ’f
AR ¥ ger €)1 8 Tl odedm ¥ e S
g, wuAdl S aR A Fed ¥ 5 or o
AW W= qUEA ol TR € W W & A
SaERE B, Y9 9% wo¢ fF 98 W 9g G
A @Y I A F A SAEe® hY TR
feeeh # sFen & wfd SaERE FQ S PR? 3R
& avh A I fog B sRer) ¥? T wRa
AR IWERN 2?7 3R WA WEHR I @
A G # 9 fefd aga o6 W AW
amy e e Wt «ifen ofs Reelt & @
saen ¥ 38F fou qurnEl iR §, oE &
gf3-ufie, Seerdl R

WERE, 9 aga 9% 21 e s fiEll A
wEl, GO 9y % A Y wwr fF feen o
sare, ¥, feeeh & oTUE™ ¥, weneRR ¥, A
Io% foe wam o soer W= oA € B
Reet & goit ¥, Qe E, 3a% o @A
I ¥ s F wafafa spR e T
AT S A F AR SuwErE 8?2 IR
Arwd soEE 2 @ A A e § %
e+ WHY 3 A a8 W T ool |
W R s @ e SR g, SR R
for we wfafrfy swa oo #, 9 W *,
IH gEensl W omuE et 3@ 2 e
A ven 3R T A $B Iw W fFww o=
g | o odea, feech o agd WO ¥ w0
quEnel A v g @ 9 R ¥ o fagiaa-
A 9y g = § R udm e ¥
a8 R owd o A v}, e o d
v AR G 31 9 ¥ 9 SR =99
LI 410 G

oft gviem awa: & St A3 ¥ e sH
RN Fow R e A

il A7 WA =) A of wdem § s
argn fR wE et T @ W Y = Aa
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2 " W U P dfiweue e 9
T2 o e § 6 WE v W 0 e &
Tq A% ¥ 3 sgm 3R Fo A Iwa T R
wamn w1 o e ol oo, Afe RKeeh
= g fewn @ SaE wiE O et ¥ dw
= firm ¢ aw Resh = oo = W W=
wwa?

sfi Wgwg oM WA (W KY): F@
2 7 .. (TEE)...

st A Wig: ¥ a3 a@ W W §
TGS N qA T W @) gy 3R TwTs
N Fer }, W Wi IFA ¥ IW qG W) 4%
A RFea O Reeh ¥ T T9-8 %
MmNk AF A=A N
30 W FE We 7a ¢ 2, 98 ¥ Wy w0 awa
%, 1 8 w § f5 et & o vomrd @9 %
T N R YR A SRFeFY, HEFTE w9
2

vy (sft dpwg welw): wde
T ¥ % W § 9e FIA wEa-E
= oA

i U e R AR B D aw R
i W 7@ 9 AR ¥ g0 v g R T}
g | % @ @ g sk R wwa g B
T % e @ 9 w g

Igaaray (s g welm): dw R} R
samt 9t & fan 22 fire @ ey fraffta g
27 fFe e S A 9F T, AEW 9N fime
q o oA ® R

oft A g W R A e T T W
R QA e W W gg sk 2

Igawaay (of siper welm): I @@
fife e @ 9= 9% ¢ @ fre i A=
<hfem |

Mt T AP gER, IgawrEg S |

W g1 Wd S 3@y R fich R, A 3ok
SR aF ol S W oem gl S sk
7€ 78 ® % sy R feeelt W sl @ @
T & e & I Wt fufy ol wd 31 o
¥@ I8 BT gw T A Aul R S
N P SR WA w 2w g &, WD
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adl W @ zwga & @, A
ThE T ) el w1 oy o
e @, Sl W ufafafa @
}gANS F R FE g0 @
mave ¥ wwd @, W oW
FqEl R B B afgn sFadr e
F ol § @ & =g e gt

A SuEvreE oW, 9% wreaw ¥ &

F ag ¥, uofas Tof F @ B, IHE
Fro o feeeh & fm ¥ a gk R}
ah 3z @ a9 W @ Wed ¢ S«
feeell W@ A gl w0 ¥ W sE-nfafAfE
¥ gl ¥ W9 ¥, FEe ot fww 9vE @
T | HREE

SHRI R. MARGABANDU (Tamil
Nadu): Mr. Vice-Chairman, Sir, I seek
only one clarification in respect of the
proposed clause (f) in sub-section 3 of
the Act. The last portion of that clause

reads, ‘..., two shall be from among
th¢ ruling party and onc from the
party in opposition to the
Government:”. There is an Explanation
stating, “For the purposes of this
clausc, ‘“ruling party” and “‘party in

opposition to Government™ shall mean
thc ruling party and the party in
opposition to the Government
recognised as such by the Speaker of
the Legislative Assembly of the
National Capital Territory of Delhi.”

Sir, the Speaker will recognise only
one party as the opposition party. But
therc will be other parties also which
may not be called “opposition parties”.
They may be small parties. The
legislators have got the right to vote.
But the right to contest is denied to
them. That has fo be considered. It
amounts to  denial of the democratic
right of legislators to contest in the
-election. This anomaly or rigour that is
imposed in the Explanation should be
removed and an opportunity should be
given to all the legislators, all those
who are cligible to vote and to contest,
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to succeed. The opportunity should be
given to them.

With these few words, 1 conclude my
speech.

sit Wpame M R W foRva @
am and 3, s o Ik sutvm @, &
g 6 o St wE SR fe sww Pla
F A ... (EEA).. ghe W R o P
A o w A WM (SEAA)...TE
facga Topes fafte ¥ faors €

M oEger wim: N ¥ ame, T W
A ® ¥

DR. u. VENKATESWARLU:
Several Members have said that.
(Interruptions)

THE  VICE-CHAIRMAN (SHRI
MD. SALIM): He requests you to
keep that point in view when you
reply. (Interruptions)

DR. U. VENKATESWARLU: Sir, 1
am thankful to all the hon. Members
who have participated in this discussion
on the Amendment Bill that has been
brought before this House as has been
passed by the Lok Sabha.

Sir, scheme-wise, it has got a limited
scope of replacing the earlier three
members from the Metropolitan Council
by the three members from the
Legislative Assembly of the National
Capital Territory of Delhi. I will
explain as to how these events have
come up. Before that, 1 would iike to
say something which is not directly
connected with the present amendment.
I can understand the anxiety that has
been expressed by several hon.
Members. I can understand the concern
that 'has been expressed by various
Members about Delhi and about the
issues relating to Delhi, right from the
encroachments that have been takin
place, right from the authorised and
unauthorised colonies that have been
coming up in Delhi, the slum
conditions that are prevailing in Delhi,
the traffic congestion, population
growth and various other issues which
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have been paralysing almost the normal
living of the people in Delhi. Sir, what
this particular generation has acquired in
Dclhi—clean and green city— is not
going to be handed over to the successor
in future.  That is a fact. Various hon.
Members, while participating in the
debate, have expressed the view as to

4w disproportionately Delhi is growing.

Hhi is growing not only in length and

;" breadth but also vertically in most of

these parts. How is the pressure of
population  affecting the minimum
services that are already there? Is the
growth of population much ahead of the
infrastructural development or is the
infrastructural development following the
population growth? These are some of
the issues that have been mentioned. 1
am not going to hesitate to accept the
fact that the living conditions in most
parts of Delhi are in bad shape, and they
arc going to be worse in the coming
ycars. | have to address myself to most of
thcse problems. The issues that have
been projected by most of the Members
will really give a lot of information to me
and will enable me to discharge my
functions as a Minister more effectively
and | would be in a position to look after
the welfare of Delhiites better in future.
Sir, there are so many problems. For

cxample,’ pollution, environmental
degradation, traffic congrestion,
inadequate provision of the basic

amenities, growth in the number of
accident, thereby making the life of
Dclhiites miserable. These are some of
the major problems that have been
projected by the hon. Members, including
the housing problem in Delhi. Sir, this
Government, during the past mix
months, have taken certain steps. 1 will
explain them one by one, and thereafter,
1 will come to the main part of the
amcndment that has been moved. This
Government has taken certain steps,
kecping most of these issues in view. The
first-thing that I have taken up after my
taking over charge is the clearance of the
MRTS project which has been pending
tor the last 22 years. This will certainly
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give some relief to Delhiites 1 think the
people of Delhi must be happy to know
that the particular project, which was
conceived 22 years ago, has ben cleared
in the month of September by this
Government. Sir, this project will cost
Rs. 4,852 crores. Its completion will
require Rs. 8,200 crores. This project will
provide 53 kms long rail track for the
people of Delhi. So, with the completion
of this project, most of the road traffic
can be relieved. Once the road traffic is
relieved the number of accidents will also
get reduced. The movement on the
streets will also be easier. This
Government has the will and this project
has been <cleared by this particular
Government. This Government is
committed to do some service to Delhi
proper, which is a capital city. The
present pgpulation is something like more
than one crore. It has exceeded 1.1
crores. By the turn of the century the
population is likely to be 1.25 crores. As
some hon. Members have suggested, the
number of vehicles on the roads in Delhi
is something like 27 lakhs. For every 3.8
persons there is one vehicle in Delhi.
You can very well imagine the kind to
pollution that is Qeing caused by these
vehicles. This is our anxiety. Keeping in
view all these things, this project has
been cleared by this Government. You
will also be happy to know that OECF
loan from Japan has also been cleared.
We have signed an agreement only on
the 6th of this month. This agreement has
been signed only five days ago. We are
getting a total amount of 14.76 billion
Japanese yen, which is equivalent to Rs.
478.78 crores, with an interést iate of
only 2.3%. This is for the year 1996:97
alone. We hope that this project will be
commenced from June next year and
most of these problems will be solved.

Though there are several minute
suggestions made by the hon. Members,
the second main aspect which the hon.
Members have raised is NCR. Since the
National Capital Territory was getting so
congested and highly populous, a plan
had been concieved as early as 1962 to
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carve out some areas from the
neighbouring States and to develop a
National Capital Region, where the
infrastructure should be developed so
that the population could, be spread over
a larger area. This NCR was conceived
long back. After taking over charge of
this Ministry I had convened a meeting of
the Chief Ministers of Delhi, Uttar
Pradesh, Haryana and Rajasthan in the
month of September, 1996. The hon.
Prime Minister had inaugurated that
mecting. We had discussed various issues.
It requires as much as Rs. 30,000 crores
immediately for the development of
minimum infrastructure. The hon. Prime
Minister had constituted a separate sub-
committee in that meeting. It is headed
by me. The Finance Ministers of the four
neighbouring States are the other
mcmbers. We are going to look into the
issuc as to how we can mobilise the
resources and develop the infrastructure
so that the population of Delhi can be
spread over the whole National Capital
Region and so that the population is not
confined only to the National Capital
Territory. This is another thing which has
been done by this Government.

The third aspect is this. You will be
happy to know this. Slum problem is such
a big problem in this city. As the hon.
Members have pointed out, there are as
many as 1,071 slum colonies around
Declhi, whether they are authorised or
unauthorised. Most of these colonies are
not having thec minimum basic amenities.
Even if they are having, they are
substandard facilities. These are the
colonies which are to be addressed. As a
preliminary step this Government has
sponsored a new scheme, that is, the
Prime¢ Minister’s  Slum  Development
Scheme. This Scheme has been launched
by the Primc Minister from Kanpur in
the month of August, 1996. A sum of Rs.
250 crores was carmarked for utilisation
in this financial year to solve some of the
slum problems. I am not telling you that
we are going to solve all the problems of
the slums with this sum of Rs. 250 crores.
A beginming has been made by the

[RAIYA SABHA]

by Minister 376

Government to solve some of the slum
problems. Delhi is also getting quite a
sizeable sum, besides other States. The
slum problems are being addressed as
such by the Government and this
Government is looking after all these
things.

6.00 P.M.

The fourth major area is housing shortage. *
Housing shortage is not a small problem. So
far as the DDA is concerned, basically it is a
facilitator. The DDA has constructed 2.58 lakh
houses on its own and it has facilitated
construction of 2.50 lakh houses by providing
plots to individuals. The DDA has provided
2.40 lakh dwelling units to JJ resettlement
colonies. The number of dwelling units
constructed on plots allotted to Cooperative
Group Housing Societies is 1.90 lakhs. The
number of dwelling units through Rohini
Scheme is 0.85 lakhs. The DDA by itself and
through all these agencies has facilitated
constructions of 10.23 lakh dwelling units so
far. Still there is a deficiency of five lakh units.
A survey was conducted in 1990-91. There was
a deficiency of 2.39 lakh units by 1991. After
1991, 50,000 units were added to the
deficiency every year. In these five years the
deficiency has increased by 2.50 lakhs units.
Altogett.er, there is a deficiency of five lakh
dwelling units in this city. That is the problem.
Keeping in view this particular thing, I had
organised a National Housing Seminar in the
month of October for three days. I had invited
all the public representatives who were dealing
with  housing, wurban development and
municipal administration from all the States.
As many as 25 hon. Ministers from various
States had participated in the Seminar. The
concerned senior officials of the level of a
Secretary also participated in it. 1 had invited
NGOs and private builders” also. All these
people participated in the Seminar.
We discussed several aspects of the
housing problem in the country. There
is a deficiency of 30 million housing
units in the country. That is the
problem. Keeping in  view  the
seriousness of this problem I convened
the meeting to discuss this problem.
We are at it. The Government is taking



377 Staternent [DEC.

up this issue very seriously. The hon.
Members have raised many issues. 1
am trying to touch upon three or four
major issues. One point was raised is that
recently the Supreme Court issued certain
directives but those directives were not
looked into by this Government.
Recentily, the Supreme Court  has
directed the Government to shift all the
hazardous and polluting industries outside
Delhi. In the first instance, 168 units
were supposed to be shifted by the 30th
November, 1996. The Government of
India has filed an affidavit projecting
various dimensions of this probiem. In
the second cluster, 513 units are to be
shifted by the 31st January, 1997 and in
the third culster more than 40 units are to
be shifted by the 28th February, 1997.
These are all hazardous units. In addition
to this, 43,000 non-conforming units are
also to be shifted from Delhi by the 31st
of this month. These are the directives.
The Delhi Government has constituted a
committee to go into all these details. We
arc cxpecting that the report of the
Committee would be with us in a few
days. When 1 was replying to the debate
in Lok Sabha 1 said that an all-party
mecting would be convened.

A meeting of all leaders of political
partics will be convened immediately
after we receive this report. This will be
donc so that we can  address these
problems and discuss them. The
consensus opinion will be adopted by this
Government. That is as far as direction is
concerned. How many houses have been
vacated? How many  unauthorised
constructions have been demolished’
These questions have also been raised
here. 1 have the figures but it will not be
worth-while giving them here. A question
was raised about coordination between
the Delhi Government and the Union
Government. Every month 1 have been
having meeting with -the Chief Ministyer
of Delhi.’

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You can write to the Member
and give him the detailed irformation.
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DR. U. VENKATESWARLU: An
hon. Member raised a question about
congestion. He said that in 1976, 2.2 lakh
hectares of land was found to be surplus.
But so far only 15,000 hectares have been
procured. This is the main reason for
congestion. The Urban Land Ceiling Act
was enacted in 1976. Over the past 20
years we have seen that the performance
of this Act has been dismal. It is no
secret.

We are taking up these issues. This
Government is examining it. I have asked
chief Ministers to send in their
suggestions so that we can bring forward
an elaborate and comprehensive
amendments to the Urban Land Ceiling
Act. Only then can we make this Act
more effective and the problem of
congestion in some parts of the city can
also be solved. We are actually at it
Another issue that has been raised is
about corruption in DDA. 1 am not going
to claim that DDA is totally free of
curruption. In the past three years, about
26 corruption cases have been detected.
Four people have been suspended. Other
people are being tried at different levels.
Punishing a Government officer is very
difficult according to the Service Rule
Book. We have to go through a lot of
procedure. All these 26 people are being
tried at different levels and suitable
action will be taken. I will not hesitate to
take action once people are found guilty.
It has been said that there is no grievance
cell in DDA. I have been monitoring this
issue on a monthly basis. I will not
hesitate to create a grievance cell in
DDA. The officers can meet once a
month. They can invite public
representations and these can be disposed
of immediately. They can, at least,
acknowledge them and send replies after
looking into the <case. As far
as DDA is concerned, this will be done.
Another issue was raised: “Why not
transfer DDA to the State Government
of Delhi?” The DDA was created by an
enactment of Parliament. It was created
by the 69th amendment of the
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Constitution. It is a statutorily constituted
independent body under the Government
of India.

As far as other points are concerned,
two issucs have been raised. One is, why
should we not have all the three MLAs
and why should it be mentioned as two
MLAs from the ruling party and one
MLA from the Opposition Party. This is
the main issue. Sir, this Bill has been
prepared after consulting the Delhi
Government and after a great deal of
discussion and consideration at various
levels, including the Cabinet.

Sir, the purpose behind this provision
was to give wider representation and
expression to the views of the people’s
representatives  representing  different
shades of opinion of the different parties.
The proposed amepdment will lead to
omission of this provision and spirit
which will give rise to the possibility of
all the three representatives of the Delhi
chislative. Assembly being from the
ruling  party itself and  denying
representation to the Opposition Parties.
So far as the second amendment is
concerncd it may be mentioned that the
authority is basically a decision making
body and comprises ten members
cxcluding the proposed three Members of
the Delhi Legislative Assembly. At the
stage of formulating the proposal for
composition of the authority, the issue
was dealt with in detail, in consultation
with the various ministries, departments
including the Ministry of Home Affairs.
Sir, here as far as MPs are concerned,
MPs are already Members of the
Advisory Council. For the past three
years the Advisory Council has not met.
But soon after I took charge we had a
mecting in the month of November and
in the month of February we are going to
have another meeting of the Advisory
Council. So whatever has bcen discussed,
whatever suggestions have been made
will be considered in the Board meeting.
The consensus opinion is that it should
not be a larger body. Sir, as far as
Opposition and the ruling party are
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concerned, earlicr, on 5.6.1995, the then
Home Minister had convened a meeting
of the leaders and the Chief Minister of
Delhi and the Lieutenant-Governor also
attended that meeting. In this meeting a
consensus opinion was arrived at. The
minutes of the meeting are with me. The

Chief Minister of the Government of

Nationali Capital Territory of Dell
reiterated his  earlier view that the
authority should have three Members of
the Legislative Assembly to be elected
from among Members of the Legislative
Assembly and two elected representatives
from the MCD as per the earlier
package. He added that out of the three
Members of Legislative  Assembly
proposed by him, two could be from the
ruling party and one could be from the
main Opposition party elected on the
basis of single transferable vote, adopting
the principle of propartional
representation. This view was endorsed
even by the Lieutenant-Governor also.
This meeting was chaired by the then
Home Minister and attended by the
Minister of Urban  Affairs, the
Lieutenant-Governor, the Chief Minister
of NCT and other Secretaries. This is the
consensus arrived at the mecting.

sft tiewe oM @ Sl a%m e
sgq AN 0 for @ | s &, T R
% 8 S gg oline Srdfer e ¥ W R
e 8 A T ue fak Weidz ae ifew B
TR w0 W faeR 1 o F Py o
W A ¥ T o L am ¥ Tet o
AR AW R A3 @ AR AR T W
R B, 7 s ardeiem R wfom & am w
PR I A PR QY ®R oW F
faas 21 0 fo € @w @ SOl Tw
it ar @ @ & - L W /2 a9 @
wER ¢ @ T Tw A A frem owwr #
g A N I a6 IR e ¥ FE =/
W @ F N fme e @ @ seR
el Tifen 3 Y@ A T @ I Hoew 9'
I fF 9% =2 s o ! ) sufay W wa
q f5 a1 A v § B B o =fe
I I I AT | 9€ Al B ORI g8

~



381 Statement (DEC.
@ @ T ) IR GRETEE @ ST TR
o

M m uFw Wwel: IFw el
wafin w== faa ¥

THE VICE-CHAIRMAN (SHRI MD.
SALIM): The question which the hon.
Member is asking is whether you have
consulted the Law Ministry or not.

DR. U. VENKATESWARLU: 1 am
going on record...(Interruptions)...

THE MINISTER OF TEXTILES
(SHRI R.L. JALAPPA): In the
Bangalore Development Authority also,
wc have got the same system. So far
nobody has challenged it.

DR. U. VENKATESWARLU: After
arriving at this
consensus...(Interruptions). ..

st 0 T A IEWHR S, @ e
g HL... (HEuF) 98 ¥Ea A TR
A 3 ¥ Bm bt 3 o A gerd e
MR TR ATWHREFITTT T IR
¥R o fum ¥ @, @ =+ T wWT Mgl
mR W T W A & R e ¥ W
AN RAEN A T B OHF U ® §? 9%
A FFERYGTAS @ ATTN?

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Minister, you have just
now said that consensus was arrived at in
the meeting. You have said that the
Chicf Minister of Delhi had proposed it
and the Lieutenant-Governor supported
it. But what about the consensus? There
must be some other leaders also in that
mecling.

DR. U. VENKATESWARLU: After
this meeting, the matter went to the
Cabinet at that time. The then Cabinet
approved it. 1 had put up this proposal
before the present Cabinet, which
comprises 13 political parties. It had also
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approved it. Later on, the issue was
referred to the Law Ministry. It had also
approved it. After all this, this Bill is
brought forth before this House. The
former Chief Minister of Delhi who
belongs to BJP had proposed=it. The
Lieutenant-Governor of Delhi had
supported it. The then Cabinet had
approved it. The present Cabinet had
also approved it. After this, I referred
this matter to the Law Ministry. It gave
its clearance. So, with the concurrence of
the Law Ministry only we have brought
forth this Bill before this House.

st 3w wwTer WeEh: ITETTerg TRk, ¥
Fe @ aEe W TS ag 33 g 8 sua
®E R ¥ w9 W R Ram e §
fs s faam W ¥ 3 WA dedee w®
R 9 soaen W @ § Sk RaE 9w & Rl
W W W A e 0 W AfEE A
$-¥8 P2 WA dfeg Pram w3 AR
Rz fw } w B 75 9 @ oI W wew
2, 3% SR N 3 &A@ AN? If these
three ‘persons are going to be the
representatives of the legislative
assembly, not of the respective political
parties, then how can you snatch away
the right of “the independents and
Members of smaller groups. That is may
question?

DR. U. VENKATESWARLU: Sir,
this matter has also been examined. The
explanation of the Law Ministry is there
in the Bill itself which says, “...for the
purpose of this clause, ruling party and
party in opposition to the Government
shall mean the ruling party and the party
in opposition to the Government
recognised as such by the Speaker of the
Legislative Assembly of the National
Capital Territory of Delhi.”

Sir, this is mainly to give
representation to- a major group so that
the voice of the people, through the
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major groups, will be at least heard in
the DDA. As such this issue has also
been referred to the Law Ministry and
it has given its
clecarance.

THE VICE-CHAIRMAN  (SHRI
MD. SALIM): Mr. Minister, you have
made it clear and said that
representation should be there from
both the sides. Here the question is
something different. You have said
about the ruling party and the major
opposition parties. Then how do you
debar a Member - who is an
independent or Members belonging to
minor opposition parties?

DR. U. VENKATESWARLU: The
only explanation that I can offer at
this stage is that these issues have
been discussed in the meeting referred
to. In that meeting, a consensus was
arrived at. That is the thing. That
consensus was approved by the then
Cabinet and also by the present
Cabinet. The issue has received the
clearance from the Law Ministry also.
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DR. BIPLAB DASGUPTA (West

Bengal): Sir, can I make a point
here?
THE VICE-CHAIRMAN (SHRI1

MD. SALIM): Yes, yes.

DR. BIPLAB DASGUPTA: Sir, my
point is very simple. I am saying th
there is some confusion on this issu%
1 am also not clear in my mind abou
it—the ruling party, the opposition
parties, the independents, this and
that. What 1 am requesting is this. Let
us get the Bill passed today and let
the Minister give us an assurance that
he will look into the matter, he will

talk to the Law Ministry and, if
necessary, he will make the
amendment.

oft o1 @@ wEw: uE I ¢

sfi Mg AW WA e 9% 2?1

THE  VICE-CHAIRMAN (SHRI
MD. SALIM): Mr. Minister, there is a
suggestion. You need not claborate on
that. If you find that there is some
weight in it, you apply your mind.

DR. U. VENKATESWARLU: Sir,
as has been suggested by our hon.
Member, Dr. Biplab Dasgupta, there
is no hesitation in once again seeking
a clarification from the Law Minister,
after the Bill is passed. 1 will Jay that
opinion of the Law Ministry on the
Table of the House.

SHRI ISH DUTT YADAV: No, no.
It is not necessary to table it, Mr.
Minister.

THE  VICE-CHAIRMAN (SHRI
MD. SALIM): yes, yes. You need not
table it.

DR. U. VENKATESWARLU: All
right, Sir. T will refer it. So, Sir, we
have had a lengthy discussion on this
Bill. T am really thankful once again
to all the hon. Members who have
participated in the discussion “and
extended valuable suggestions. As I
mentioned right in the beginning, the
issues pertaining to the fuctioning of
the DDA and other issues, will be
looked into.

With these words, I request that the
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Bill be passed.
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Now 1 will put the motion to
Roic
The question is:
“That the Bill further to amend the
Declhi Development Act, 1957, as
passed by Lok Sabha, be taken into
Considcration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): We shall now take up clause by
clause considcration of the Bill.

Clauses 2 and 3 were added 10 the Bill.
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Clause 1, the Enacting Formula and the
Title were added to the Bill.

DR. U. VENKATESWARILU: Sir, I
move:

“That the Bill be passed.”

The question was put and the motion
was adopted.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): The House is adjourned till 11
a.m. tomorrow.

The House then adjourned
at twenty-four minutes past
six of the clock till eleven of
the clock on Friday, the 13th
December, 1996.



